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THE DEPUTY CHAIRMAN; Let him 
speak. Don't interrupt. 

SHRI AJIT P. K. JOGI: He mentioned 
my name. That is why I wanted to clarify. 
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SHRI JAGESH DESAI: When you talk of 

Dr. Ambedkar, I saw yesterday's Parliament 
News and there the statue of Dr. Ambedkar 
was not shown... 

THE DEPUTY CHAIRMAN; Let him 
finish. You could have spoken earlier. 

 



175 Constitution [RAJYA SABHA] Bill, 176 
(68tfi Amdt.) 1990 

 



 
177 Constitution [31   MAY   1990J Bill, 178 

(68f/i Amdt.) 1990 

SHSI JAGESH DESAI (Maharashtra): 
Madam, I object to what he said just now 
about the walk-out. (Interruptions) 

SHRI RAM VILAS FASWAN: 'Jawaharlal 
Nehru' is not unparliamentary. 

THE DEPUTY CHAIRMAN: I am not 
allowing. (Interruptions) I said 'I am not 
allowing'. Let the Minister complete his 
speech. 

SHRI SURESH KALMADI (Maha-
rashtra); I would like t0 point out to the hon. 
Minister that the walk-out was n°t on this. It 
was on Bofors. 
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THE DEPUTY CHAIRMAN; I will first 
put the Amendment of Shri Ahluwalia... 

SHRI GOPALSINH G. SOLANKI (Gujarat); 
The Minister gave wrong interpretation. Sub-
clause 3 provides for other ^backward classes 
to be treated on Scheduled Castes/Scheduled 
Tribes basis and other backward classes are 
already recognised under the Constitution in 
various States. This Commission is not to 
operate only for Central purposes. It is for the 
States also. Will the Minister please state 
whether the States' other back-wara classes, 
their welfare, etc, will also be looked into by 
this Commission or not? 
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THE DEPUTY CHAIRMAN: Now I will 
first put the amendment of Shri S, S.  
Ahluwalia for reference of the 

Constitution (Sixty-Eighth Amendment) Bill, 
1990, to a Select Committee of the Rajya 
Sabha to vote. The questions is: 

•That the Bill further to amend the 
Constitution of India, be referred to a Select 
Committee of the Rajya Sabha consisting of 
the following members-. 

1. Shri Ram Awadhesh Singh 
2. Shri  Subramanian  Swamy 
3. Shri Anant Ram, Jaiswal 
4. Maulana Obaidullah Khan 

Azmi 
5. Chowdhary Ram Sewak 
6. Shri Sikander Bakht 
7. Shri G. Swaminathan 
8. Shri V.  Gopalsamy 
9. Shri   Chaturanan  Mishra 

10. Shri Dipen Ghosh 
11. Shri Shankar Dayal Singh 

12. Shri Ram Jethmalani 
13. Sardar Jagjit Singh Aurora 
14. Shri  rishan   Kumar      Deepak 

15. Shri S. S. Ahluwalia 

with instructions to report by the first day 
of the next Session of the Rajya Sabha." 

THE DEPUTY CHAIRMAN: Those in 
favour may please say 'aye'. Those against 
may please say 'no'. (Interruptions) . 

SHRI S. S. AHLUWALIA: Madam, 
ayes have it.   (Interruptions). 

THE DEPUTY CHAIRMAN: I will put the 
motion once again. (Interruptions) 

SHRI S. S. AHLUWALIA; No, Madam, 
ayes have it. 

THE DEPUTY CHAIRMAN: There Will 
be a division. 

SHRI S. S. AHLUWALIA: No, Madam. 
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SHRI S. S. AHLUWALIA: Madam, Ayes 
have it. 

THE DEPUTY CHAIRMAN; The 
amendment is negatived. If you want division, 
you can have it. 

SHRI S. S. AHLUWALIA; But, they said 
"Ayes". So Ayes have it. 

 

THE DEPUTY CHAIRMAS: I shall 
now put the amendment of Shri ...................... 
Please sit down. 

SHRI DIPEN GHOSH (West Ben 
gal): But, this is a Constitution 
Amendment  Bill --------- 

THE DEPUTY CHAIRMAN; Why is he 
disturbing? I would request you t0 please sit 
down. Otherwise I will have to ask you to 
leave the House. 

 

SHRI KHYOMO LOTHA: Madam, I want 
to raise a point. I had sought. ... 
(Interruptions) 

THE DEPUTY CHAIRMAN; Mr. Ram 
Awadhesh Singh, if you don't listen, I am 
going to ask you to please leave   the  House. 

 
(At this stage   the    hon.    Member left the 

Chamber) 
SHRI KHYOMO LOTHA; Madam, I 

hardly speak. And when I speak, I give only 
short speeches. 

THE DEPUTY CHAIRMAN: You can 
speak on the Third Reading. You cannot speak 
now. There is a certain procedure. I cannot 
permit him at the wrong place. I will allow you 
at the Third Reading stage. Please sit down. I 
cannot permit you at the wrong place. Please 
sit down... I cannot permit you. It is against the 
rules. I will allow you at the Third Reading 
Stage. 

SHRI KHYOMO LOTHA: In that case, I 
am walking out. 

(At this stage the hon. Member left the 
Chamber) 

SHRI H. HANUMANTHAPPA: He has a 
certain complaint. This is not in connection 
with this. 

THE DEPUTY CHAIRMAN; He said that 
he wanted to make a speech. He did not say 
that he wanted to raise a point of order. You 
call him back. Let him make his point of 
order. As everybody heard, he said that he 
wanted to make a short speech. And I said, I 
will allow him at the Third Reading stage. If 
he wants to raise a point of order, let him raise 
it. You call him back. 

SHRI KHYOMO LOTHA: My only 
point of order  is ______  

THE DEPUTY CHAIRMAN: Please, 
et me hear him. I have the right to 
near.  

SHRI  KHYOMO  LOTHA      (Naga 
land) ; Madam,--------  



 

v      I 
SHRI KHYOMO LOTHA; My only 

submission is this, When I sought time to 
speak on this Sixty-eighth Amendment Bill, 
as a tribal I wanted to give a few points of 
suggestion. But I was told that there was no 
time and my name was not .given. Now I find 
that it is 6 o'clock and so many irrelevant 
things have been spoken. Even the Minister 
himself raised so many irrelevant things. 
What is this? This is very unfortunate. I have 
been watching the proceedings in the Lok 
Sabha since  yesterday... (Interruptions). 

6.00 p.M. 

THE DEPUTY CHAIRMAN: If the 
Member wants to speak on it, there is still 
time. ... (Interruptions > . ,.. Just a minute. 
Listen to me. If your party did not give you 
time, still, at the third reading I will permit 
you to speak. 

SHRI KHYOMO LOTHA; It was from 
the Chair. 

THE DEPUTY CHAIRMAN: No, it is not 
from the Chair. It is the party. I will ask the 
Whip to get up the explain to him. Perhaps, 
he doesn't know. But I will permit you to 
speak at the third reading. Please sit down. 

SHRI KHYOMO LOTHA; Irrelevant 
things have been raised, provoking the 
Members unnecessarily, but I could not be 
given even three minutes to speak.. . . 
(Interruptions) ■ ■. 

THE DEPUTY CHAIRMAN; Honourable 
Members, please. He is from a backward 
class. I can understand a Member wanting.. . 
(Interruptions) Which class is he?... 
(Interruptions) Tribal? I don't know what 
class he is . . (Interruptions) .. 

SHRI G. G. SWELL; I know... 
(Interruptions) ... 

THE DEPUTY CHAIRMAN: Please sit 
down. .. . (Interruptions) ... I know Members 
by the name.. . (Interruptions) ... Sit down. 
Don't get angry, please. Sit down. ... 
(Interruptions) ... 

SHRI G. G. SWELL; I don't come from a 
backward class. 

THE DEPUTY ■ CHAIRMAN: You are 
not. You are most forward than everybody 
else.    All right. 

SHRI G. G. SWELL; I am not a backward 
class Member. I am the most forward 
Member. 

THE DEPUTY CHAIRMAN: Every 
Member of the House is very forward. 
If any body wants to speak _________  

SHRI G. G. SWELL; I challenge anybody.      
Don't  use this      word. 

THE DEPUTY CHAIRMAN: What are 
you challenging? 

SHRI G. G- SWELL; Don't use this word. 
I am more forward than you are, I know 
much more than you do.   ... (Interruptions).. 
. 

THE DEPUTY CHAIRMAN-. Cool down. 
. .. (Interruptions) ... It was not your matter.' 
The Member wanted to speak. If his party 
did- not give him time... (Interruptions) ... 
Please, keep quiet. To me everybody is 
forward. To me there is no SC, ST, to me it 
doesn't matter. To me all Members are 
respectable, and if any Member wanted' to 
speak and if his party did not give him time. I 
will give him time to speak at the third 
reading—I promise. . . . (Interruptions'). .. 
Please sit down. 

SHRI G. G. SWELL; But don't use the 
word "backward." 

THE DEPUTY CHAIRMAN : Mr. 
Ahluwalia, do you want to withdraw or do 
you want to make your speech. 

SHRI S. S. AHLUWALIA; I want to 
srjeak, Madam. 
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THE DEPUTY CHAIRMAN;      We will 
discuss it later. 

THE DEPUTY CHAIRMAIN; No. no. I 
will first put the amendment of Shri S. S. 
Ahluwalia for reference of the Constitution 
(Sixty-eighth Amendment) Bill, 1990 to the 
Select Committee of Rajya Sabha to vote. 

THE DEPUTY CHAIRMAN; There was a 
confusion in the House. That is why I am 
going through it, please. There was a 
confusion created. That is why people did not 
hear it. This is Constitution Amendment, We 
have-to record clase by clause. That is why 
we are doing it for the benefit of all the 
Members. 
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THE DEPUTY CHAIRMAN; I shall first 

put the amendment of Shri S. S. Ahluwalia 
for reference of the Constitution (Sixty eighth 
Amendment) Bill, 1990 to a Select 
Committee, to vote. 

The amendment was negatived. 

THE DEPUTY CHAIRMAN; I shall now 
put the amendment of Shri V. Narayanasamy 
for reference of the Constitution (Sixty-eighth 
Amendment) Bill, 1990 to a Select Commit. 
tee of the Rajya Sabha to vote. Are you 
withdrawing it? 

SHRI V. NARAYANASAMY: Since I 
have other amendments, I may be permitted to 
speak on those amendments.     I withdraw 
this amendment. 

The amendment was, by leave, with 
drawn. 

SHRI V. NARAYANASAMY-  First of all 
respect the Member. (Interruptions) 

THE DEPUTY CHAIRMAN;  Order. 

I would not like you to disturb. again the 
Chair, please. 

I shall now put the Constitution (Sixty-
eighth Amendment)  Bill, 1990 
to vote. 

Under Article 368 of the Constitution, the 
Amendment will have to be adopted by a 
majority of the total membership of the House 
and by a majority of not less than two-thir8s 
of the Members of the House present and 
voting. The question is; 

"That the Bill further to amend the 
Constitution of India, as passed by the Lok 
Sabha, be taken into consideration." 

The  House  divided. THE DEPUTY 

CHAIRMAN; Ayes..   192 Noes.. nil 



 

 Ayes—192 

Afzal,  Shri  Mohammad 
Agarwal,  Shri Lakkhiram 
Agarwal, Shri Ramdas 
Ahluwalia, Shri  S. S. 
Alia, Kumari 
Alva,  Shrimati  Margaret 
Amin,  Shri Mohammed 
Amla, Shri Tirath Ram 
Amrita Pritam,  Shrimati 
Ansari,  Shri Mohammed Amin 
Ashwani  Kumar,  Shri 
Azad,  Shri Ghulam Nabi 
Azmi,  Maulana Obaidullah Khan 

Baby, Shri M. A.                                            
Bagrodia, Shri Santosh                                         
Bakht,  Shri  Sikande r                                  
Balanandan, Shri E.                                                              
Balaram Shri N. E. Barongpa,   Shri  Sushil 
Basumatary, Shri Amritlal                                
Basu Ray,  Shri  Sunil                                       
Bekal   Utsahi,   Shri                                            
Beniwal,  Shrimati Vidya                                   

Bhandare,  Shri  Murlidhar   Chandrakant 
Bhardwaj, Shri Hansraj                                    
Bhatia,  Shri Madan                                          
Bhatt, Shri Jitendrabhai Labhshanki 
Bhattacharjee, Prof. Sourendra                        
Biswas,  Shri Debabrata                          
Buragohain, Shri Bhadreswar 

Chakravarty, Shrimati Bijoya 
Chanpuria, Shri Shivprasad 
Chaudhary Harmohan Singh 
Chaudhuri,  Shri  Tridib                    
Chavan, Shri S. B.                               
Chowdhary Ram Sewak              
Chowdhry Hari Singh                                    
Chowdhury, Shrimati Renuka  

Das,  Shrimati Mira 
Dave, Shri Anantray Devshanker 

Deepak, Shri Krishan Kumar              
Desai,  Shri Jagesh                         
Dhawan, Shri R K. 

Faguni Ram, Dr.                        
Fernandes, Shri John                    
F. Fotedar, Shri Makhan Lal 

Gaj Singh, Shri                                            
Gandhi, Shri Raj  Mohan                         
Ganesan, Shri R. alias Misa P. 

Ganesan Gautam, Shri Sangh Priya 
Ghosh, Shri Dipen                         
Gopalsamy, Shri V.                      
Goswami, Shri Dinesh              
Goswami,   Shri  Ramnarayan                    
Gurupadasamy, Shri M. S. 

Hanspal, Shri Harvendra Singh. 
Hanumanthappa, Shri H.                        
Hariprasad, Shri B. K.                      
Hashmi, Shri Shamim 

Jacob,  Shri M,  M. 
Jadhav, Shri Vithalrao Madhavrao 
Jagmohan, Shri 
Jain,  Dr.  Jinendra Kumar 
Jaiswal,  Shri Anant Ram 
Jani, Shri Jagadish 
Javali,  Shri J. P. 
Jogi, Shri Ajit P.' K. 

Kailashpati,   Shrimati 
Kakodkar,  Shri Purushottam 
Kalita,  Shri Bhubaneswar 
Kalmadi, Shri Suresh 
Kalvala, Shri Prabhakar Rao 
Kar, Shri Narayan 
Kenia, Kumari Chandrika Premji 

Kesri, Shri Sitaram                                        
Khan,  Dr.  Abrar  Ahmed                
Khaparde, Miss Saroj                              
Kiruttinan   Shri  Pasumpon  Tha, 
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Kore, Shri Prabhakar a.                
Kotaiah Pragada, Shri               
Krishnan, Shri G. Y.                 
Kunjachen, Shri P. K, 

Lather, Shri  Mohinder Singh               
Ledger, Shri David                         
Lenka, Shri Kahnu Charan                           
Lotha, Shri  Khyomo 

Madhavan, Shri S.                               
Madni,  Shri   Maulana  Asad  
Mahajan,  Shri  Pramod                   
Mahendra   Prasad,  Shri                
Maheshwari.  Shrimati  Sarala 
Maheswarappa. Shri K. G.              
Malaviya,   Shri   Radhakishan 
Malaviya, Shri Satya Prakash              
Maran,   Shri   Murasoli 

Masodkar,  Shri  Bhaskar Annaji 
Mathur, Shri Jagdish Prasad                    
Md. Salim, Shri                                         
Mehta, Shri Chimanbhai                     
Menon, Prof. M. G.  K.                      
Mishra, Shri Shiv Pratap               
Mohammad Yunus, Shri                   
Mohanty, Shri Sarada                    
Mbhapatra. Shri Basudeb                 
Morarka, Shri  Kamal                    
Mukherjee.  Shri  Samar 

Naik,  Shri  G.   Swamy 
Naik, Shri R. S.                          
Nallasivan.  Shri  A 
Narayahasamy. Shri V. 

Pachouri, Shri  Suresh                
Padmanabham, Shri Mentay 
Palaniyandi. Shri M.                      
Pande, Shri Bishambhar Nath              
Pandey,  Shrimati  Manorama            
Pandey, Dr. Ratnakar                      
Panwar, Shri B. L.                               
Parmar, Shri Rajubhai A. 

Paswan, Shri Kameshwar                      
Patel, Shri Chhotubhai                          
Patel, Shri Vithalbhai M.                      
Patil, Shrimati Suryakahta                
Patil, Shri Vishwasrao Ramrao                     
Puglia, Shri Naresh C. 

Rafique Alam,  Shri 
Rahman,  Shri  Mohd.  Khaleelur 
Rai, Shri Ratna Bahadur 

Raja Ramanna, Dr. 
Raju,  Shri  J.  S. 
Ramachandran, Shri S. K. T. 
Rao,  Shri Moturu Hanumantha 
Ratan Kumari, Shrimati 
Rathwa,  Shri Ramsinh 
Reddy, Dr. G. Vijaya iMohan 
Reddy, Dr. Narreddy Thulasi 
Reddy, Shri S. Jaipal 
Reddy, Shri T. Chandrasekhar 
Sahay, Shri Dayanand 
Sahu, Shri Rajni Ranjan 
Sahu, Shri Santosh Kumar 
Saikia, Dr. Nagen 
Salve, Shri N. K. P. 
Sarnantaray, Shri Pravat Kumar 
Sanadi,  Prof. I.  G. 
Saqhy, Shri T. A. Mohammed 
Sarang, Shri Kailash Narain 
Satya Bahin,  Shrimati 
Sen,   Shri Ashis 
Sen,   Shri  Sukomal 
Shah, Shri Viren  J. 
Sharma, Shri Chandan I      

Sharma, Shri Krishan Lal 
Sharma,  Shri  Satish Kumar 
Shiv Shanker. Shri P. 
Siddiqui,  Shri  Abdul Samad 
Singh,   Shri  Digvijay 
Singh, Shri K.  N. 
Singh,   Shrimati  Pratibha 
Singh, shri Ram Awadhesh      Singh, 

Shri Shankar Dayal 
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Singh,  Shri  Surender 
Singh, Shri Vishvjit P. 
Sinha,   Shrimati Kamla 
Sivaji,   Dr.  Yelamanchili 
Solanki, Shri Gopalsinh G. 
Solanki,   Shri   Madhavsinh 
Som Pal,  Shri 
Sreedharan,  Shri  Arangil 
Sushma Swaraj,  Shrimati 

Swell, Shri G.  G. 
Talari Manohar, Shri 
Thakur,   Prof.   Chandresh P. 
Thakur,  Shri Rameshwar 
Thakur,   Shri   Surendra   Singh 
Tharadevi, Shrimati D. K. 
Tiria, Kumari Sushila 
Topden,  Shri Karma 
Trivedi, Shri Dineshbhai / 
Tyagi,  Shri Shanti 

Upendra, Shri Parvathaneni 

Vajpayee, Shri Atal Bihari                
Veerappan, Shri K. K.                        
Venkatraman, Shri Tindivanam G.           
Verma,  Shri  Ashok Nath                          
Verma, Shri Kapil                                     
Verma,  Shrimati Veena                           
Verma, Shri Virendra                           
Viduthalai Virumbi, Shri S. 

Yadav, Shri Ish Dutt                        
Yadav,  Shri Ram Naresh                   
Yadav,   Shri  Ranjan  Prasad 
Yonggam,  Shri Nyodek 

Noes—NIL 

The motion was carried by a majority of 
the total membership of the House and by a 
majority of not less than two-thirds of the 
Members present and voting. 

THE DEPUTY CHAIRMAN: We shall not 
take up clause-by-clause consideration of the 
Bill, 

Clause 2; Amendment of article 338.              

SHRI S. S. AHLUWALIA;  I move: 

"That at page  1 and 2 after the 
words "Scheduled Tribes" wherever they 
occur, the words "and Back-ward and 

Minority Communities" be inserted." 

The question was proposed. 

"In this article, references to the 
Scheduled Castes and Scheduled Tribes 
shall be construed as including references to 
such other backward classes as the 
President may, on receipt of the report of a 
Commission appointed under clause (l) of 
article 340, by order specify and also to the 
Anglo-Indian community." 
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SHRI V. GOPALSAMY; Chandra Swamy is 

doing this in Fatehpur only to bring a bad name 
to Mr. V.P. Singh. 

SHRI  H.  HANUMANTHAPPA:   As you 
did earlier.  (Interruptions). 

THE   DEPUTY   CHAIRMAN:      No 
cross-talk please. 
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"The B.J.P, will widen the scope of 
present Minorities Commission and convert 
it into Human Rights Commission to take 
care of the just rights of all individuals, 
groups and communities, not for minority 
com-munties " 

 

SHRI JAGESH DESAI; You have stopped  
it.    I  charge you. 

SHRI V. GOPALSAMY; Why did the 
Congress fail to unveil the portrait? Why did 
you fail? 

SHRI S. S. AHLUWALIA: I am talking 
about the television. You will not understand 
my point. 

THE DEPUTY CHAIRMAN: Mr. 
Ahluwalia, your speech is not of a general 
kind. You are speaking on your . amendment 
only. Please take your seat. I am putting the 
amendment to vote. (Interruption). Please sit 
down.   You cannot make a speech, 



 

THE DEPUTY CHAIRMAN: Mr. 
Narayanasamy, you have also moved 
amendments I will allow you to speak only on 
one amendment. Either you speak... 
{Interruptions). 

SHRI V. NARAYANASAMY: I have a 
right to .speak on each and every amendment 

THE DEPUTY CHAIRMAN: You make a 
short speech. 

SHRI V. NARAYANASAMY: I do not  
want to give up  my right. 

THE DEPUTY CHAIRMAN: Keep quiet. 
Don't start the confrontation again. You have 
got two amendments.    One is   ... 
(Interruptions') 

SHRI V. NARAYANASAMY: I would 
like to speak on each and every amendment. 

THE DEPUTY CHAIRMAN: Just a 
minute. Why are you in such a hurry? I think 
you are in a hurry to speak also. 

SHRI V. NARAYANASAMY: Ma-dam, 
you were telling that you would allow me to 
speak only on one amendment. I have a right 
to speak on all amendments. 

THE DEPUTY CHAIHMAN: I am not 
saying 'no' to you. Are you going so speak on 
both of them? 

SHRI V. NARAYANASAMY: That is 
what I am saying. 

THE DEPUTY CHAIRMAN: O. K. Go 
ahead Speak, here for the whole night, I am 
not bothered. Delay it as much as you want. If 
you want co be here till 12 o' clock, please go 
ahead  and speak. 

SHRI V. NARAYANASAMY: Madam. I 
move: 

    "That at page 1 in para (2)  for the words 

five other members' the words "eight 
other members' be substituted." 

3. "That at page 2, after item (b) the 
following be inserted, namely:— 

(bbb) to take action in appropriate 
cases on the violation of safeguards 
provided to Scheduled Castes and 
Scheduled Tribes under the Constitution 
or under any other law for the time being 
in force or under any order of the 
Government.' 

(bbbb) to punish the persons if 
proved, who involved in the violation of 
safeguards provided to the Scheduled 
Castes and Scheduled Tribes under the 
above-said provision for a period of three  
years  and  more.'" 

The questions were proposed. 

SHRI V. NARAYANASAMY: Madam 
Deputy Chairman, if this Constitution (Sixty-
Eighth) Amendment BUI, 1990 is brought to 
this House as Ramdban     Bill,  1990, it 
would have 
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[Shri V. Narayanasamy] been more 
appropriate because this Government could 
not accommodate him in the Cabinet and they 
could not give him any other rightful position 
in, the Government. 

THE DEPUTY CHAIRMAN: Please do 
not mention the name of a Member of the 
other House. I request you not to do that. 

SHRI V- NARAYANASAMY: He is a 
Member of the Commission. 

THE DEPUTY CHAIRMAN: It does not 
matter. Please do not mention the name of a 
Member of the other House. Please talk about 
your amendment. 

SHRI V. NARAYANASAMY: I am not 
referring to him as a Member of the other 
House. I am referring to him only in his 
capacity as the Chairman of the Commission. 

THE DEPUTY CHAIRMAN: Refer to him 
that way. 

SHRI V. NARAYANASAMY: I did not 
say that he is from Lok Sabha. Why do you 
say that? 

THE DEPUTY CHAIRMAN: As the 
Chairman of the Commission, he cannot 
become a Minister. Only as a Member of 
Parliament, he can become a Minister. I do 
not want you to refer to that. You refer to him 
as the Chairman. But don't bring him in as a 
Minister. 

SHRI V. NARAYANASAMY: Madam, if 
you go through the Bill, you will see that thig 
is only recommendatory in nature. The powers 
'given to the Commission are only recommen-
datory in nature and not mandatory. Now we 
want that more powers should be given to the 
Chairman. Our aim is to see that the 
authorities have the powers to punish a person 
and not simply make a recommendation to the 
Government. Even after the reports are laid on 
the Table, no action is taken by the authorities 
concerned whether it is the Central 
Government or the State Government.     The 
Minister 

is now canvassing for the cause,     of 
Scheduea Castes and Scheduled Tribes, but I 
would like to know from him whether he     
agrees for giving more powers to the 
Commission.      Secondly, Madam, I wanted 
that this should be reclassified as the 
Scheduled Castes, Schedule^ Tribes, 
Backward Classes and Minorities Commission.    
The reason   is  that      though  the  Mandal 
Commission had submitted its report, no action 
has yet been taken on its recommendations.       
And     theteafter when  the   Minister,   Shri  
Ram  Vilas Paswan went to Madras, he had a 
discussion with the Chief      Minister of Tamil 
Nadu there and afterwards in a press 
conference about fifteen days back,  he  said  
that  this  Government would come out clearly, 
about its decision  on the  Mandal     
Commission's •report.      Now more than 
fifteen days have   elapsed;  the     reaction  Of  
this Government on the Mandal Commission's  
report is not known till date. Madam, Shri Ram 
Vilas Paswan, the hon. Minister gave a press-
release. The people of this    country      have 
been eagerly waiting to know whether this 
Government will fully implement the Mandal   
Commission's  report  or  not. In  spite   of the  
announcement  made by  him, he  has not 
taken any steps to implement it.      Then 
thirdly, Madam,   about  the     minorities      
Under article   338,  there  is   a  provision  for 
safeguarding the interests of the minorities 
also, but the present Minorities Commissin has 
not been given a statutory     status.      They 
have been demanding it for a long time.      But 
the BJP in their manifesto and also the BJP 
President have been telling that the Minorities 
Commission should not be given a statutory 
status. And Apart from that, he went to the 
extent of saying, and I will quote: 

"Mr. Advani recalled that he made a 
suggestion to the National Integration 
Council that that the Minorities 
Commission has been meant for minorities 
or Scheduled Castes is misleading and 
encourages divi-siveness." 
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Madam, such a statement by the Pre 
sident of the BJP that if a statutory 
status is given to the Minorities 
Commission      and also Scheduled 
Castes Commission, it will create a division 
among the communities has created a wrong 
impression in the minds of the people. I do not 
know if the statutory status is given to the 
Commission, how it will create a division in this 
country. Therefore, Madam, I want that the 
interests of the three communities who are Sche-
duled Castes and Scheduled Tribes and Backward 
Classes including minorities should be 
safeguarded and I also want that the Bill is to be 
re'classi-fied as a Bill for the Scheduled Castes, 
Scheduled Tribes, Backward Classes and 
Minorities Commission, The Minister says that he 
will come forward with another Bill for the back-
ward classes and to protect the interests of the 
minorities, 

He has said about the Mandal Commission's 
report that he would come with another Bill. 
Madam, with these observations, I withdraw the 
amendment.     Thank you. 

THE DEPUTY CHAIRMAN: So, you are     
withdrawing  your  amendment? 

SHRI V. NARAYANASAMY: Yes, Madam. 

(2) The • amendment (No. 2) was, by leave 
withdrawn. 

THE DEPUTY CHAIRMAN: You are speaking 
on the other amendment? 

SHRI V. NARAYANASAMY: Yes, Madam. I 
have withdrawn my second amendment and I am 
pressing my third amendment. I want that the 
Commission which has not been given mandatory 
powers should be vested with mandatory powers. 
Therefore, I am pressing my amendment. But I am 
pressing only the first part of my amendment. 
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SHRI V. NARAYANASAMY: Ma
dam, I want that the Commission
should investigate, monitor and also
implement. I do not want it to be
a paper tiger only. It should have
teeth and the Commission should give
protection to the Shceduled Caste
people. Today,   Madam,   lakhs, of 
people are enjoying the benefits given to 
the Scheduled Caste people and they are all 
benamis. This is a great injustice done to 
them. 

THE DEPUTY CHAIRMAN: The 
question is: 

3. "That at page 2, after item (to), the 
following be inserted, namely: — 

'(bbb) to take action in appropriate 
cases on violation of safeguards provided 
to Scheduled Castes and Scheduled Tribes 
under the Constitution or under any other 
law for the itme being in force or jinder any 
order of the Government. 
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[The Deputy Chairman] 
(bbb) To punish the persons, if proved, who 
involved in the violation of safeguards 
provided to the Scheduled Castes and Sche-
duled Tribes under the above-said provision for 
a period of three years and more." 

The motion, was negatived. 

THE DEPUTY CHAIRMAN: Now, we g0 to 
the next amendment. Yes, Mr. Jogi, you move your 
amendment. 

SHRI AJIT P. K. JOGI: Madam, I beg to move.- 

"That at page 2, in item (d), after tiie words 
"Scheduled Tribes" the following be inserted, 
namely: — 

"and such recommendations shall be 
binding on the concerning Union/State 
Governments or Union territory in as much as 
the recommendations are not repugnant to the 
spirit and provisions of the Constitution and 
therefore, the Government shall be bound to im-
plement it." 

The   question  was  proposed. 
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THE DEPUTY CHAIRMAN;   I shall put 
Amendment No. 4 to vote. 

Amendment No. 4 was negatived. 

SHRI      H.      HANUMANTHAPPA: 
Madam, I move— 

5. "That at page 2 after item     te) 
following be inserted, namely:— 

"(f) To recommend for taking suitable 
disciplinary action against the official or 
officer or person who was found quilty of 
violation of the Presidential directives and will 

fully neglected or acted against the 
safeguards     prvoided      for      protection, 
welfare and socio-economic develpmeht of 
Scheduled    Gafites and  Scheduled 
Tribes." 

7.  "That at page 2 after    (7)     the following 
be inserted, namely:-— 

"(8) Where any such recommendation 
for disciplinary action relates to Central 
Government/ State Governments, public 
undertakings, cooperatives 6r other ins-
titutions or administrations, such 
authority should proceed with taking 
action and report back to the  
Commission the  conlplidtnte." 

6. That at page 2 offer para (7) in item (c) for 
the brackets and figure '(8)" the brackets and 
figure "(H)" be substituted.' 

The question was proposed. 

SHRI H. HANUMANTHAPPA: Madam, 
before I speak on my amendments I want to 
say one sentence about the remarks made by 
the Minister in his reply. He said if 
Jawaharlal]! &ad been there, he would not 
have walked out while passing the Bill. 

The day before yesterday, our walkout was 
not on the Bill but for sdmie other reason. Our 
party did not Watt-out on the voting of the 
Bill, in pawing the Constitution (Amendment) 
Bill. 

Coming back to this amendment, Madam,  
the  Minister  has  agreed; 

I have noted it. I have taken him to be hundred 
per cent correct. So this special amendment 
has been brought to give more powers to the 
Cornmmis-sion so that it can be effective. . A.. 
gentleman who is committed to the cause of 
Scheduled Caistes and Sche-duled Tribes, 
being the Chairman, lir. Ranadhan will make 
only such reco-commendations which can be 
followed and wlflcli will be within the rules. 
So my amendment is to recommend 
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for taking suitable disciplinary action against 
the official or officer or person who was 
found guilty of violating the Presidential 
directives and wilfully-neglected or acted 
against tha safeguards provided for protection, 
welfare and socio-economic development of 
Scheduled Castes and Scheduled Tribes. 

The Minister, while accepting the spirit, 
says in other Commissions we have not 
included this provision and so we need not 
include it in the Act but let it be in the Rules. 
That is the argument. But my point is that like 
other Commissions this Commission may also 
sleep over the matter, If you cannot make a 
similar law, tomorrow you may also have 
similar complaints that this Commission also 
could not do anything because the provisions 
are not in the Act. 

I request the hon. Minister to accept to 
make it more effective, more meaningful. 

If you want to give something. 

SHRI H. . HANUMANTHAPPA: The 
Minister has stood up to say something. 

 
"to make in such reports, recom-

mendations as to the measures that should 
be taken by the Union or any State for the 
effective implementation of those 
safeguards and other measures for the 
protection, welfare and socio-economic 
development of the Scheduled Castes and 
Scheduled  Tribes " 

 
I am putting Amendments No. 5,7 and 8 to 
vote. 

The amendments (Nos. 9 7 and 8) were 
neyatived. 

THE DEPUTY  CHAIRMAN:     Are you 
pressing the amendment? 
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THE DEPUTY CHAIRMAN: Now, 
Amendment No. 9 by Shri Satya Prakash 
Malaviya. 

 
I beg to move: 

"That at page 1, in the last line after the 
words 'hand and seal' the words "and the 
Chairperson and Vice-Chairperson shall be 
given the rank of Cabinet Ministers and 
other members shall be given the rank of 
State Minister". 
The question was proposed. 

 

"Chairperson and Vice-Chairperson shall 
be given the rank of Cabinet Ministers, and 
other Members shall be given the rank of 
State Ministers,'" 

 

 

THE DEPUTY CHAIRMAN; I shall now 
put clause 2 to vote. The question is- 

"That clause 2 stand part of the Bill."" 

The House divided ., 

THE DEPUTY CHAIRMAN; 
Ayes    ___     191 
Noes    ....    Nil 



 

AYES—191                                     
Afzal, Shri Mohammad                                  
Agarwal, Shri Lakkhiram                                
Agarwal, Shri Ramdas                              
Ahluwalia, Shri S. S.                                     
Alia, Kumari                                                                 
Alva, Shrimati Margaret                                      
Amin, Shri Mohammed                                         
Amla, Shri Tirath Ram                                        
Amrita Pritam, Shrimati                                                           
Ansari, Shri Mohammed                                          
Amin Ashwani Kumar, Shri                              
Azad, Shri Ghulam Nabi                                        
Azmi,   Maulana Obaidullah Khan                           
Baby, Shri M. A.                                       
Bagrodi,  Shri  Santosh                                        
Bakht, Shri Sikander                                       
Balanandan , Shri E.                                             
Balram, Shri N. E.                                       
Barongpa, Shri Sushil                                       
Basumatary, Shri Amritlai                               
Basu Ray. Shri Sunil                                            
Bekal Utsahi, Shri                                                 
Beniwal, Shrimati Vidya                                    
Bhandare, Shri Murlidhar Chandrakant 
Bhardwaj, Shri Hansraj                                  
Bhatia, Shri Madan                                                    
Bhatt, Shri Jitendrabhai Labhshanker 
Bhattacharjee,  Prof. Sourendra                           
Biswas, Shri Debabrata                                         
Buragohain, Shri                                            
Bhadreswar Chakravarty, Shrimati Bijoya 

Chanpuria, Shri Shivprasad 
Chaudhary,  Harmohan  Singh 
Chaudhuri, Shri Tridib 
Chavan, Shri S. B. 
Chowdhary, Ram Sewak 
Chowdhry, Hari Singh 
Chowdhury, Shrimati Renuka 
Das, Shrimati Mira 
Dave, Shri Anantray Devshanker 
Deepak, Shri Krishan Kumar 
Desai,   Shri  Jagesh 
Dhawan, Shri R, K 
Faguni Ram, Dr, 
Fernandes. Shri John F. 
Fotedar, Shri Makhan Lal 
Gaj Singh, Shri 
Gandhi, Shri Raj Mohan 
Ganesan, Shri R, alias Misa R. Ganesan 
Gautam, Shri Sangh Priya 
Ghosh,  Shri Dipen 
Gopalsamy, Shri V, 
Goswami, Shri Dinesh 

Goswami, shri Ramnarayan 
Gurupadaswamy, Shri IM, S.                 
Hanspal, Shri Harvendra Singh 
Hanumanthappa, Shri H.                         
Hariprasad, Shri B. K.                            
Hashmi, Shri Shamim                         
Jagmohan, Shri                                               
Jacob, Shri M. M,                                      
Jadhav, Shri Vithalrao Madhavrao              
Jain, Dr. Jinendra Kumar                              
Jaiswal, Shri Anant Ram                           
Jani, Shri Jagadish                                  
Javali, Shri J  P.                                  
Jogi, Shri Ajit P. K.                               
Kailashpati, Shrimati                          
Kakodkar,, Shri Purushottam                 
Kalita, Shri Bhubaneswar 
Kalmadi, Shri Suresh                             
Kalvala, Shri Prabhakar Rao                      
Kar, Shri Narayan                                
Kenia, Kumari Chandrika Premji           
Kesri, Shri Sitaram                               
Khan, Dr. Abrar Ahmed                      
Khaparde, Miss Saroj                        
Kiruttinan, Shri Pasumpon Tha..               
Kore,  Shri Prabhakar B                         
Kotaiah Pragada, Shri                         
Krishnan, Shri G. Y.                           
Kunjachen, Shri P. K.                          
Lather, Shri Mohinder Singh                           
Ledger Shri David                                  
Lenka, Shri Kahnu Charan                        
Lotha, Shri Khyomo 
Madhavan, Shri S,                                    
Madni. Shri Maulana Asad                  
Mahendra Prasad, Shri                    
Maheshwari,  Shrimati  Sarala . 
Maheswarappa, Shri K. G.                   
Malaviya, Shri Radhakrishan    
Malaviya, Shri Satya Prakash                
Maran, Shri Murasoli                          
Masodkar, Shri Bhaskar Annaji  
Mathur, Shri Jagdish Prasad                      
Md. Salim, Shri                                        
Mehta, Shri Chimanbhai                         
Menon, Prof. M. G. K .                         
(Mishra, Shri Shiv Pratap              
Mohammad Yunus, Shri 
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Mohanty, Shri Sarada                   
Mohapatra, Shri Basudeb                      
Morarka, Shri Kamal                      
Mukherjee, Shri Samar                      
Naik, Shri G. Swamy                                    
Naik, Shri R. S.                                       
Nallasivan, Shri A.                    
Narayanasamy, Shri V.                      
Pachouri, Shri Suresh    
Padmanabham, Shri Mentay 
Palaniyandi, Shri M. 
Pande,  Shri Bishambhar  Nath 
Pandey,  Shrimati Manorama 
Pandey, Dr.   Ratnakar 
Panwar, Shri B.  L. 
Parmar, Shri Rajubhai A. 
Paswan, Shri  Kameshwar 
Patel, Shri Chhotubhai y 
Patel, Shri Vithalbhai M. 
Patil, Shrimati Suryakanta 
Patil, Shri Visrtvwasrao Ramrao 
Pugila, Shri Naresh C. 
Rafique Alam, Shri 
Rahman, Shri Mohd. Khaleelur 
Rai, Shri Ratna Bahadur Raja 
Ramanna, Dr. 

Raju,  Shri J.S.                               
Ramachandran, Shri S. K. T-               
Rao, Shri Moturu Hanumantha                
Ratan   Kumari,   Shrimati                      
Rathwa, Shri Ramsinh                              
Reddy, Dr. G. Vijaya Mohan                
Reddy, Dr.  Narreddy Thulasi 
Reddy, Shri S.  Jaipal                                
Reddy, Shri T.  Chandrasekhar 
Sahay, Shri Dayanand 
Sahu, Shri Rajni Ranjan 
Sahu,  Shri Santosh Kumar 
Saikia, Dr.  Nagen 
Salve, Shri N. K. P. 
Sarnantaray, Shri Pravat Kumar 
Sanadi, Prof. I. G. 
Saqhy, Shri T. A. Mohammed 
Sarang, Shri Kailash Narain 

    Satya Bahin,  Shrimati                                 
Sen. Shri Ashis                                      
Sen,  Shri Sukomal                                   
Shah, Shri Viren J.                                    
Sharma, Shri Chandan                              
Sharma, Shri Krishan Lal                        
Sharma, Shri Satish Kumar                        
Shiv Shanker, Shri P.                                 
Siddiqui, Shri Abdul                                
Samad Singh, Shri Digvijay. J                   
Singh, Shri K.  N. i                                 
Singh, Shrimati Pratibha 

singh, Shri Ram Awadhesh     
Singh, Shri Shankar Dayal i                   
Singh, Shri Surender                              
Singh. Shri Vishvjit P.                             
Sinha,   Shrimati  Kamla 
Sivaji, Dr.  Yelamanchili     
Solanki, Shri Gopalsinh G. 
Solanki.  Shri Madhavsinh      
Som Pal, Shri 
Sreedharan, Shri Arangil                      
Sushma                                                  
Swaraj, Shrimati  Swell, Shri G. G.                     
Talari, Manohar, Shri 
Thakur. Prof.  Chandresh P.                      
Thakur,  Shri  Rameshwar                      
Thakur, Shri Surendra Singh      
Tharadevi, Shrimati D. K. 
Tiria. Kumari Sushila                              
Topden, Shri Karma                                               
Trivedi. Shri Dineshbhai 
  Tyagi, Shri Shanti 
  Uoendra, Shri Parvathaneni 
 Vajpayee, Shri Atal Bihari 
Veerappan, Shri K. K. 

  Venkataraman, Shri Tindivanam S. 

Verma,  Shri Ashok Nath 
Verma, Shri Kapil i     Verma, Shrimati 
Veena      Verma.  Shri  Virendra 
Viduthalai Virumbi, Shri S. 
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Yadav, Shri Ish Dutt                        
Yadav, Shri Ram Naresh                
Yadav, Shri Ranjan Prasad 
Yonggum,  Shri Nyodek] 

[NOES—Nil]                                   
The motion was carried by a majority of the  
total membership of the House and by a 
majority of not less than two-thirds of the 
Members present and voting. Clause, 2 was 
added to the Bill.        THE DEPUTY      
CHAIRMAN:      I shall now but clause 1, the 
Enacting Formula and the Title to vote.    The 
question is: 

"That Clause 1, the Enacting Formula and 
the Title stand part of the Bill." 
The House divided, THE  DEPUTY  
CHAIRMAN; 

Ayes ...........191 
Noes........... Nil 

[AYES—191 
Afzal, Shri Mohammad 
Agarwal,  Shri Lakkhiram 
Agarwal,  Shri  Ramdas 
Ahluwalia,   Shri  S.  S. 
Alia, Kumari 
Alva, Shrimati Margaret 
Amin,  Shri Mohammed 
Amla,   Shri  Tirath  Ram 
Amrita   Pritam,   Shrimati 
Ansari, Shri Mohammed Amin 
Ashwani Kumar,  Shri 
Azad,  Shri Ghulam Nabi 
Azmi, Maulana  Obaidullah Khan 
Baby, Shri M. A. 
Bagrodia, Shri Santosh 
Bakht, Shri Sikander 

Balanandan,  Shri E   .              
Balaram,  Shri N. E.               
Barongpa, Shri Sushil 
Basumatary, Shri Amritlal            
Basu Ray,  Shri  Sunil                  
Bekal Utsahi,  Shri                   
Beniwal, Shrimati Vidya 

Bhandare, Shri Murlidhar    Chandrakant 
Bhardwaj, Shri Hansraj 
Bhatia, Shri Madan 
Bhatt, Shri Jitendrabhai Labhshanker 
Bhattacharjee, Prof. Sourendra 
Biswas, Shri  Debabrata 
Buragohain, Shri Bhadreswar 
Chakravarty,   Shrimati  Bijoya 
Chanpuria, Shri Shivprasad 
Chaudhary, Harmohan Singh 
Chaudhuri, Shri Tridib 
Chavan, Shri S. B. 
Chowdhary, Ram Sewak 
Chowdhry Hari Singh 
Chowdhury,  Shrimati Renuka 
Das, Shrimati Mira 
Dave,  Shri Anantray Devshanker 
Deepak, Shri Krishan Kumar 
Desai,   Shri Jagesh 
Dhawan, Shri R. K. 
Faguni Ram,  Dr. 
Fernandes, Shri John F. 
Fotedar, Shri Makhan Lal 
Gaj Singh, Shri 
Gandhi, Shri Raj Mohan 
Ganesan, Shri R. alias Misa R. Ganesan 
Gautam, Shri Sangh Priya 
Ghosh,  Shri Dipen 
Gopalsamy,  Shri V. 
Goswami,   Shri   Dinesh 
Goswami,  Shri Ramnarayan 
Gurupadaswamy, Shri M. S. 
Hanspal,  Shri Harvendra Singh 
Hanumanthappa,  Shri  H. 
Hariprasad,  Shri B. K. 
Hashmi, Shri Shamim 
Jacob, Shri M. M. 
Jadhav, Shri Vithalrao Madhavrao 
Jagmohan, Shri 
Jain, Dr. Jinendra Kumar 
Jaiswal, Shri Anant Ram                
Jani, Shri Jagadish                        
Javali, Shri J. P, 
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Jogi,  Shri Ajit P.  K.                               
Kailashpati, Shrimati                                  
Kakodkar, Shri Purushottam                
Kalita, Shri Bhubaneswar                         
Kalmadi,  Shri Suresh                                
Kalvala, Shri Prabhakar Rao                       
Kar, Shri Narayan Kenia,                            
Kumari  Chandrika Premji                           
Kesri, Shri Sitaram                                        
Khan, Dr.   Abrar Ahmed                          
Khaparde, Miss Saroj                               
Kiruttinan, Shri Pasumpon Tha.                     
Kore,  Shri Prabhakar B.                             
Kotaiah Pragada, Shri                         
Krishnan, Shri G. Y.                               
Kunjachen,  Shri P. K.                                  
Lather,  Shri  Mohinder  Singh                          
Ledger,   Shri David                                    
Lenka, Shri Kahnu Charan                          
Lotha, Shri Khyomo                         
Madhavan, Shri S.                                          
Madni, Shri Maulana Asad                          
Mahendra Prasad, Shri                                
Maheswari, Shrimati Sarala 
Maheswarappa, Shri K. G.                         
Malaviya,  Shri  Radhakishan i                    
Malaviya, Shri Satya Prakash                        
Maran,   Shri  Murasoli                           
Masodkar, Shri Bhaskar Annaji                   
Mathur, Shri Jagdish Prasad                          
Md. Salim, Shri                                              
Mehta, Shri Chimanbhai                                
Menon, Prof.  M. G.  K                                          
Mishra,  Shri Shiv Pratap                          
Mohammad Yunus, Shri                             
Mohanty, Shri Sarada                              
Mohapatra, Shri Basudeb                          
Morarka,   Shri  Kamal                           
Mukherjee, Shri Samar                                    
Naik, Shri G. Swamy                                   
Naik, Shri R. S.                                    
Nallasivan, Shri A.                          
Narayanasamy, Shri V.                            
Pachouri, Shri Suresh 

Padmanabham,  Shri  Mentay 
Palaniyandi, Shri M. 
Pande, Shri Bishambhar Nath 
Pandey, Shrimati Manorama 
Pandey, Dr. Ratnakar 
Panwar, Shri B. L. 
Parmar, Shri Rajubhai A. 
Paswan, Shri Kameshwar 
Patel,  Shri  Chhotubhai 
Patel, Shri Vithalbhai M. 
Patil, Shrimati SuryaKanta 
Patil, Shri Vishwasrao Ramrao 
Puglia, Shri Naresh C. 
Rafique Alam, Shri 
Rahman, Shri Mohd. Khaleelur 
Rai, Shri Ratna Bahadur 
Raja Ramanna, Dr. 
Raju, Shri J. S. 
Ramachandran, Shri S. K. T. 
Rao,  Shri  Moturu  Hanumantha 
Ratan Kumari,  Shrimati 
Rathwa, Shri Rarnsinh 
Reddy, Dr. G. Vijaya Mohan 
Reddy, Dr, Narreddy Thulasi 
Reddy, Shri S. Jaipal 
Reddy, Shri T. Chandrasekhar 
Sahay,  Shri Dayanand 
Sahu,  Shri  Rajni  Ranjan 
Sahu, Shri Santosh Kumar 
Saikia, Dr. Nagen 
Salve, Shri N. K. P. 
Sarnantaray, Shri Pravat Kumar 
Sanadi, Prof. I. G. 
Saqhy, Shri T. A. Mohammed 
Sarang, Shri Kailash Narain 
Satya Bahin, Shrimati 
Sen, Shri Ashis 
Sen, Shri  Sukomal 
Shah, Shri Viren J. 
Sharma,   Shri   Chandan 
Sharma, Shri Krishan Lal 
Sharma,  Shri  Satish Kumar 
Shiv    Shanker, Shri P. 

Siddiqui, Shri Abdul Samad 
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Singh,  Shri  Digvijay                             
Singh, Shri K. N.                                 
Singh, Shrimati Pratibha                               
Singh, Shri Ram Awadhesh                    
Singh, Shri Shankar Dayal                      
Singh, Shri  Surender                                  
Singh,  Shri Vishvjit P.                               
Sinha, Shrimati Kamla                               
Sivaji, Dr. Yelamanchili                         
Solanki,  Shri Gopalsinh G.                        
Solanki;  Shri Madhavsinh                      
Som Pal, Shri                                       
Sreedharan,   Shri  Arangil                          
Sushma Swaraj, Shrimati                          
Swell, Shri G. G.                                            
Talari Manohar, Shri                             
Thakur, Prof. Chandresh P.                        
Thakur, Shri Rameshwar                          
Thakur, Shri Surendra Singh                 
Tharadevi,   Shrimati  D.  K.                    
Tiria, Kumari Sushila                              
Topden, Shri Karma                               
Trivedi,  Shri  Dineshbhai                          
Tyagi, Shri Shanti                                  
Upendra,   Shri   Parvathaneni                 
Vajpayee, Shri Atal Bihari                 
Veerappan, Shri K. K.                                  
Venkatraman, Shri Tindivanam G. 
Verma,  Shri  Ashok Nath                         
Verma, Shri Kapil                                    
Verma, Shrimati Veena                             
Verma, Shri Virendra Viduthalai 
Virumbi, shri S.                                        
Yadav,  Shri   Ish Duttt                          
Ydav,  Shri Ram Naresh                     
Yadav, Shri Ranjan Prasad                         
Yonggam, Shri Nyodek. 

[NOES—Nil] 

The motion was carried by a majority of the 
total membership of tht House and by a 
majority of not lest than two-thirds of the 
Members present and voting. 

Clause 1, the Enacting Formula    and the Title 
were added to the Bill. 

7.00 P.M'. 

SHRI  RAM VILAS  PASWAN:  Madam, I 
move: 

"That the Bill be passed." 

THE   DEPUTY   CHAIRMAN:   The 
question  is: 

"That the Bill be passed." 

The House divided. 

THE DEPUTY CHAIRMAN: 

Ayes    ...........    191 
Noes    ......    Nil 

[AYES—191 

Afzal.   Shri  Mohammad                                
Agrawal.  Shri Lakkhiram                             
Agarwal, Shri Ramdas                           
Ahluwalia, Shri S. S.                                          
Alia,  Kumari                                                       
Alva,  Shrimati Margaret                                    
Amin, Shri Mohammed                               
Amla,  Shri  Tirath Ram                                   
Amrita  Pritam,  Shrimati                                    
Ansari,  Shri Mohammed Amin                        
Ashwani Kumar, Shri                                  
Azad.  Shri Ghulam Nabi                              
Azmi, Maulana Obaidullah Khan                      
Baby, Shri M. A.                                            
Bagrodia, Shri Santosh                                        
Bakht. Shri Sikander                                         
Balandan, Shri K                                              
Balaram, Shri N. E.                                        
Barongpa, Shri Sushil                               
Basumatary, Shri Amritlal                              
Basu Ray, Shri Sunil                                              
Bekal Utsahi, Shri                                          
Be.niwal, Shrimati Vidya                                
Bhandare,  Shri     Murlidhar Chandrakant 
Bhardwaj, Shri Hansraj                                  
Bhatia, Shri Madam                                            
Bhatt, Shri Jitendrabhai Labhshanker 
Bhattacharjee,  Prof.  Sourendra 
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Biswas, Shri Debabrata                                       
Buragohain,   Shri   Bhadreshwar 
Chakravarty,  Shrimati Bijoya                        
Chanpuria,  Shri Shivprasad                           
Chaudhary Harmohan Singh                         
Chaudhuri, Shri Tridib                                     
Chavan, Shri  S. B.                                       
Chowdhary Ram Sewak                              
Chowdhry Hari Singh                                    
Chowdhury, Shrimati Renuka                                
Das, Shrimati Mira                                            
Dave, Shri Anantray Devshanker                         
Deepak, Shri Krishan Kumar                         
Desai, Shri Jagesh                                 
Dhawan, Shri R. K.                                          
Faguni Ram, Dr.                                          
Fernandes, Shri John F.                                    
Fotedar, Shri Makhan Lal                                       
Gaj Singh, Shri                                                 
Gandhi, Shri Raj Mohan                                  
Ganesan, Shri R. alias Misa R.                           
Ganesan Gautam, Shri Sangh Priya                   
Ghosh, Shri Dipen                                         
Gopalsamy, Shri V.                                       
Goswami, Shri Dinesh                                
Goswami, Shri Ramnarayan    
Gurupadaswamy, Shri M.  S.                        
Hanspal, Shri                                                   
Harvendra Singh                                    
Hanumanthappa, Shri H.                           
Hariprassad, Shri B. K.                                
Hashmi,  Shri Shamim                                              
Jacob, Shri M. M.                                       
Jadhav, Shri  Vithalrao     Madhavrao 
Jagmohan, Shri 

Jain, Dr. Jinendra Kumar                 
Jaiswal, Shri Anant Ram                     
Jani, Shri Jagadish                             
Javali, Shri J. P.                               
Jogi, Shri Ajit P. K.                     
Kailashpati, Shrimati                   
Kakodkar, Shri Purushottam              
Kalita, Shri Bhubaneswar              
Kalmadi, Shri Suresh 

Kalvala, Shri Prabhakar Rao                    
Kar, Shri Naraayn                                    
Kenia, Kumari Chandrika Premji  
Kesri, Shri Sitaram                           
Khan, D-. Abrar Ahmed                      
Khaparde, Miss Saroj                      
Kiruttinan, Shri Pasumpon Tha.               
Kore, Shri Prabhakar B.                         
Kotaiah Pragada, Shri                     
Krishnan,  Shri G.  Y.                     
Kunjachen, Shri p.  K.                       
Lather, Shri Mohinder Singh                   
Ledger, Shri David                             
Lenka, Shr Kahnu Charan                          
Lotha, Shrj Khyomo                               
Madhavan, Shri S.                           
Madni, Shri Maulana Asad                
Mahendra Prasad, Shri                   
Maheshwari, Shrimati Sarala 
Maheswarappa, Shri K G.                
Malaviya, Shri Radhakishan               
Malaviya, Shri Satya Prakash              
Maran, Shri Murasoli                          
Masodkar,  Shri Bhaskar Annaji 
Mathur, Shri Jagdish Prasad                         
Md. Salim, Shri                                        
Mehta, Shri Chimanbhai                      
Menon, Prof. M. G. K.                         
Mishra, Shri Shiv Pratap                   
Mohammad Yunus, Shri                        
Mohanty,  Shri Sarada                      
Mohapatra, Shri Basudeb                    
Morarka, Shri Kamal                      
Mukherjee, Shri Samar                             
Naik, Shri G. Swamy 

Naik, Shri R. S.                              
Nallasivan, Shri A.                        
Narayanasamy, Shri V.                      
Pachouri, Shri Suresh                    
Padmanabham,   Shri Mentay 
Palaniyandi, Shri M.                              
Pande, Shri Bishambhar Nath               
Pandey, Shrimati Manorama               
Pandey, Dr. Ratnakar 
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Parmer, Shri B. L. 
Parmar, Shri Rajubhai A.                 

Paswan, Shri Kameshwar                         
Patel, Shri Chhotubhai                               
Patel, Shri Vithalbhai M.                          
Patil, Shrimati Suryakanta                             
Patil, Shri Vishwas-rao Ramrao  
Puglia, Shri Naresh C.                         
Rafique Alam, Shri 
Rahman,  Shri  Mohd.  Khaleelur               
Rai,  Shri Ratna Bahadur Raja 
Ramanna, Dr. Raju, Shri J.  S. 
Ramachandran, Shri S. K. T.                   
Rao,   Shri  Moturu  Hanumantha 
Ratan Kumari,  Shrimati                        
Rathwa, Shri Ramsinh                          
Reddy, Dr. G.  Vijaya Mohan 

Reddy, Dr. Narreddy Thulasi                        
Reddy, Shri S.  Jaipal                                
Reddy,  Shri T.  Chandrasekhar I                
Sahay, Shri Dayanand                           
Sahu, Shri Rajni Ranjan                         
Sahu, Shri Santosh Kumar                           
Saikia, Dr. Nagen                             
Salve, Shri N. K. P.                           
Sarnantaray, Shri Pravat Kumar                   
Sanadi, Prof. I.  G.                           
Saqhy, Shri T.  A.  Mohammed               
Sarang, Shri Kailash Narain                             
Satya Bahin, Shrimati                                   
Sen, Shri Ashis                                             
Sen, Shri Sukomal                                  
Shah, Shri Viren J.                                  
Sharma, Shri Chandan                             
Sharma, Shri Krishan Lal                      
Sharma, Shri Satish Kumar                        
Shiv Shanker, Shri P.                             
Siddiqui,   Shri  Abdul                               
Samad Singh, Shri Digvijay                     
Singh, Shri K.  N.                                    
Singh, Shrimati Pratibh a                          
Singh, Shri Ram Awadhesh                          
Singh, Shri Shankar Dayal                     
Singh, Shri Surender                               
Singh, Shri Vishvjit P.                               
Sinha,  Shrimati Kamla                             
Sivaji,  Dr.  Yelamanchili 

Solanki, Shri Gopalsinh G. 
Solanki, Shri Madhavsinh              
Som Pal, Shri                             
Sreedharan, Shri Arangil 
Sushma Swaraj, Shrimati                        
Swell, Shri G. G.                                     
Talari Manohar, Shri                                       
Thakur, Prof. Chandresh P.                         
Thakur,  Shri Rameshwar                           
Thakur,  Shri Surendra  Singh                   
Tharadevi, Shrimati D.  K.                       
Tiria,  Kumari  Sushila                                
Topden, Shri Karma                                    
Trivedi , Shri Dineshbhai                                       
Tyagi, Shri Shanti                                          
Upendra, Shri Parvathaneni                    
Vajpayee, Shri Atal Bihari                     
Veerappan, Shri K.  K.                      
Venkatraman, Shri Tindivanam G.     
Verma, Shri Ashok Nath                           
Verma, Shri Kapil                            
Verma, Shrimati Veena                             
Verma, Shri Virendra                               
Viduthalai    Virumbi, Shri S.                             
Yadav, Shri Ish Dutt                                  
Yadav, Shri Ram Naresh                           
Yadav, Shri Ranjan Prasad Nyodek 
Yonggam] 

[NOES—Nil] 

The motion was carried by a majority of 
the total membership of the House and by 
majority of not less than two-thirds of the 
Members present and voting. 
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